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Allotment of Land to Cooperative Group 

Housing Societies by GNA 

2490. SHRI RAJ NATH SINGH: 
SHRIMATI MALTI SHARMA: 

Will    the    PRIME    MINISTER    be 
pleased to state: 

(a) whether it is a fact that Sector 36 of the 
Greater Noida Authority has been earmarked 
for allotment to Cooperative Group Housing 
Societies; and 

(b) if so, by when land is proposed to be 
allotted to the Sixteen Cooperative Societies 
with whom Memoranda of Understanding 
were signed by the GNA around three years 
ago? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN AFFAIRS AND 
EMPLOYMENT (DR. U. VEN-
KATESWARLU): (a) As reported by the 
Greater .Noida Industrial Development 
Authority, allotment to members of Co-
operative Housing Societies had been made in 
Sector-36 of Greater Noida Authority. 

(b) Greater Noida Authority (GNA) has 
reported that it had entered into MOUs with 
18 cooperative societies for taking over the 
landof these societies in Greater NOIDA's 
notifired area and allotment of developed plots 
to the members of these societies in residential 
area of the Authority. The land of the 
Authority has not yet been transferred to the 
members of any society, though allotments 
have been made to their members in 
accordance with the MOUs. 

On reviewing the matter, the GNA has 
found that the legal transfer of the title over 
the land from the societies would 

not be possible as some of the societies may 
have acquired land in excess of 12.50 acres, 
which is not legally permissible due to 
existing ceilling laws. Accordingly, the 
Authority has issued show-cause notices to 
these societies for declaring the MOUs void 
on account of their inability to legally transfer 
the title of the land. 

The possession of the plots may be given 
only when the land of the society is legally 
transferred in the name of Greater Noida 
Authority and the members pav the full 
developmental charges. 

 

 


